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IN THE CENTRAL ADMINI STRATIVE TRIBUNAL
PRINGIPAL BENGH
NEW DELHI,

MA 16% /99
OA 1971/98

New Delhi thig the 4th day of August, 199g

Hon'ble snt,Lakshmi SWaminathan,?Member(J)
Hon'ble shri S.P.Biswas, Member (A)

Sunder Lal Arora, ,

SrPA/PS to Chaiman,

Railway Claims Tribunal,
2,Rajpur Road, Delhi-sq

R/O 36 ,Rama Park/Delhi Kishanganj,
Delhi-llOOO7J

(By Advocate Shri G.D, Bhandari )

e olApplicant

Versus

lsUnion of India through the
General Manager,
Nort he m Railway Baroda House,
New Delni,:

2,The Secretary, e
Ministry of Railways,
Railway Boar/Rail Bhawan, _
New Delni o
3+The Chairman, : . :
Railway Coaims Tribunal,
2, Rajpur Road, Delhi-110054 .
Ta ««Respondents
By Advoc 1H, KsGangwani . 1e
(cgﬁnsgi S}Ehsgﬁ;D.Sﬁiégg%?%n}’l~arned G
ORDER (0rAL)
(Hon'ble Snt, Lakshni Swaminathan, Member (7J)

Applicant has filed MA 1656 /99 seeking pPermission to
withdraw the OA at this stage on the ground that he is likely

to get reliefg fromvthe respondents shortly, He has, therefore,

2, In view of the abovg Permission to withdraw the 04 is
granted Accordingly 0a 1971/98 is disposed of ag withdrawn,
suc

him-in acCordance with law,: N
ﬁi?iarrrnﬂ(” . aébkianglw{/4éi__ﬂw
(S*Bfﬁigﬁggjf—” (Smt.Lakshmi Swaminat han )
Member (a) Member(J)
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